
01 and
assembly constituencies in

SEPTEMBER 3, 1« 4  the Table ,*
SHRI K, RAGHU RAMAIAH, I 

object to it. It amounts to a censure 
motion

JfiR. SPEAKER Those who are in 
favour of the adjournment motion 
may please rise in their seats

I find the numbei is more than 50 
The motion is admitted We will take 
it up at 4 O'clock.

II Papers laid on

11 Sft hr*
PAPERS LAID ON THE TABLE

RjEiwr op Election Commission of 
India on F ifth General Elections in 
1871-72 and Delimitation Com mis­
sion orders re Parliamentary and 
Assembly Consti tulncies or
Kerala Himachal Pradesh Asb 
K arnataka

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
NITIRAJ SINGH CHAUDHARY) I 
beg to lay on the Tabic—

(1) A copy of the Report (Hmdi 
version) of the Election 
Commission oi India on the

r Fifth General Elections in
India 1071-72 Narrative and 
Revertive Part [Placed in 
Library See No Lt-8370/74]

(2) A copy earch of the following 
Orders (Hindi and Englisn 
veruons) of the Delimitation 
Commission under sub-set 
tion (3) of section 10 of the 
Delimitation Act, 1972

(i) Order No 18 of the Delimi­
tation Commission in res»- 
pfcct «f the delimitation o! 
parliamentary and assemb­
ly constituencies in the 
State of Kerala, published 
in Notification No SO 
490(E) in Gisefcte of India 
dated the 27th Julv, 1974

(ti) Ofder No. 19 of the Delimit 
tauon on Commission in 
respect of the delimitation

State of Himachal Pradesh, 
published in Notifications 
No, SO 4011£) m Gazette 
ot India dated the 31st 
July, 1074.

(m) Order No. 20 of the Deli­
mitation Commission in 
respect of the delimitation 
of pailiamentary and as­
sembly constituencies m the 
State Of Karnataka, publi­
shed m Notification No 
SO 479(E) in Gazette of 
India dated the 5lh August, 
1974 fpfaced »n Library 
See No LT-8871) 74]

Notifications xtootr Customs Act 
1962

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K R GANESH) I beg to 
lay on the Table a copy of the follow­
ing Notification (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962 —

(1) G S R 379(E) published m 
Gazette of India dated the 
29th August, 1974 togethei 
with an explanatory memo­
randum

(2) GSR 380(E) published m 
Gazette of India dated the 
29th August, 1974 together 
with an explanatory memo­

randum {Placed tn Library
see No LT-8372t?4J

RBpOBT OP COMME&SfOlf OP INQUIRY 
INTO OF NKIAJT
Subhas Chanwa Boss amp Bxpori 
on Pouce mrNC at Lxmbdi in 
Stosmhu Nacah, D istrict

THE MINISTER OF STATE IN T&E 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SH8I RAM SIWAS 
MlKJHiA); Ibeg to %  cm th*T*M*~
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(1) A copy each of the follow­
ing documents (Hindi and 
English versions) under sub­
section (4) of section 3 of the 
Commission of Inquiry Act, 
1052 —

(I) Report (1974) of ihe Com­
mission of Inquiry into the 
disappearance of Netaji 
Subhas Chandra Bose

( II) Memorandum of Action 
taken on the Repoit [Placed 
In Library See flo LT-83|
73 74)

(2) A copy each of the following 
documenU (Hindi version) 
undei sub section (4) of 
section 3 ot the Commission 
of Inquiry Act, 1952 icad 
with clause (c) (m) of the 
Proclamation dated the 9th 
Fobruaiy 1974 issued bv 
the President m relation to 
the State of Gujaiat —

(0 Report on the incidents and 
police firing at lambdi m 
Sutendr inagar District on 
the 27th April 1973

Cii) Memorandum of Action 
tak< n on ihe Report 
fplaced vi Libiary See No 
IT  8374 741

SHRI SAMAR GUHA (Contai) Sii 
Government has delibeiately dela>ed 
the placing of the Netaji Enquiry 
Commission Report

MR SPEAKER It is already laid

SHRI SAMAR GUHA I am draw­
ing y»ui attention to Item No 3 
about the Netaji Enquiry Commission 
Report whitb has been plated befoie 
this Home This report has been pui- 
p^jely delayed, the news has been 
leaked out to certain newspapers and 
the decision of the Cabinet has also 
been leaked put to the Press I am

* to say this—X said ttui on an earltei 
that I believe that Netaji

IfrfSTwite Sir, today t swear in the

name of God to declare m this House 
that I have come to know that Netaji 
is stil alive I assure my cpuntry men, 
from Peshwdr to Chitagong that their 
beloved leadei will be with them 
again Su, for this treachery which 
has been committed by this Govern­
ment, for this conspiracy which has 
been committed by this Government, 
he or she will have to pay for it. I 
assure my countrymen that Netaji is 
&t»U a’lve I say again Long live 
Netaji and Netaji is ahve' A great 
treachery has been committed by this 
Government, a great conspiracy has 
been committed by this Government, 
against the greatest Saint patriot of 
India the greatest revolutionary of 
India I again declare in the name of 
God that I have tome to know that 
Netaji is still alive Long live Netaji

Rfview and Annual Rfport or thf 
Trading Corporation op India LTD 
CALCTTA (OR PERIOD ENDFD THE 31 &T

M4RCH 1973

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE) I beg to lay on the 
Table a copy each of the following 
papers (Hindi and English versions) 
under sub section (1) of section 619A 
of the Company Act 1950 —

1 1 ) Review by the Government 
on the working of the Tea 
Trading Corporation ol 
India Limited Calcutta for 
the period ended on the 31st 
March 1973

(2) Annual Report of the Tea 
Trading Corporation of India 
Limited, Calcutta for the 
period eded on the 31st 
March, 1973 along with the 
Audited Accounts and the 
comments of the Comptrol­
ler and Auditor General 
thei eon [Priced w* Library 
See No LT-J»73|74]


